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Central Administrative Tribunal^ Principal Beach

-  .. . . G§-iQifiiBl Asollcation No. i 6 .of 2iM

Mew Delhi> this the 29th day of August^ZOOO

>terj',b.le,,Mr..Kuldip •Sirsgh»Meraber U)
■  ■ ^ _^Hoal.ble.,Mr A..Tt„. Rizvi»tAemb&r ((A)

Shri Panna Lai S/o Shri Ram Lai
R/o A^'illage Khera PiO. Pilakhua
District Ghaziabad (Lt P). . - Applicsnt

iBy,Advocate Shrri V. Shekhar )

1 . Union of India
.  . Through Secretary»

Ministry of Dsfencei,
South Blockj.
New Delhi K

2 > .Additional Director General^
Territorial Army (ADQTA)^

' ' GS BranchV Army Head Quarters^
L-Blocki Church Road*
Mew Belhi-1 ,

3. The Commanding Officert
,  , . . ..Station Head Q.uarter>

Delhi Cantt.
Delhi-10.

A. The Comn'ianding Officer
... .. iZA Infantry Battalion (TA) Sikh

National Stadium;
India GatSj
New Del hi-3; . - Respondeints

CSy Auvocate ■- Shri K.R. Sachdeva)

Hon'ble MrtKuldip Singh.t^emberO) . .

Applicant in this OA has prayed for a

direction to release his salary along with arrears and

other allowances as per the recommendations of the Pay

Cominission;

2i- . . Applicant's counsel has referred to

counter-affidavit filed by respondents wherein they have

stated that the arrears of pay will be paid to the

applicant speedily^ It is further stated in the counter
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'  claimed by applicant> have been included in the

arrears of pay due to the applicants

Respondents' counsel Shri KsRsSachdeva

a.O'''licai'it has not iTioved any represen ta Liun an.u
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we direct that the applicant snaxi maK
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representation to the respondents within 15 days from today

and responderits shall pass a speakiny order thereon within

one month from the date of receipt of such representatioHs
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due to the applicanti are paid to him within this one
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disposed lof with the above
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